'IHl INDIAN MUSEUM (AMhNDMENT) ACT, 1960
No. 45 OF 1960

[30th November, 1960]
. An Act further to amend the Indian Museum Act, 1910,

BE it enacted by Parliament in the Eleventh Year of the Repub-
llC of India as follows:— :

1 _This Act may be called the Indian Museum (Amendment) Shm titles

"\"“f«lz . '

B ~For-sub-geetion--{1)..of se tmnwznoi iheJndlanmaMuseu‘mmA%mAmendmem.
-1o0f1910. 1910 -(hereinafter referred to ag the principal Act), the follow1ng° section 2.
" - ‘sub-section shall be substituted, namely: —

“(1) The Trustees of the\ ndian Museum (hereinafter re-
ferred to as the Trustees) shall be— ‘
(a) the Governor of Wesfc Bengal, ex officio Chairman;

(b) the Secretary to the Government of - India in the
Ministry concerned Wlth iatters “relating fo the Indian
Museum ex officio; IR

(c) the Mayor of the C%rpofation of Caleutta ex Offlcio;

(d) the Vlce-Chancellor1

of the University of Calcutta,
ex ojﬁczo -

(e) the Accountant-General, West Bengal, ex officio;

() four p_ersons to be nominated by the Central Gov-
ernment, one of whom shall be a representative of commerce
and industry chosen in cons tatlon with the Governiment of

. West Bengal

(g) one person to be mominated by the Government of

. West Bengal;

(h) one person to be nominated by the Council of the
. ~Astatic-Society;-Caleutta :
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Provided that if any gf the Trustees reférred to in clauses
(B), (c), (d) and (e) is |unable to attend any meeting of the -
‘Trustees, he may, with the previous approval of the Chairman,
authorise a person in writing to do so.’

of section 3,

(a) in sub-section (1)

shall be: substituted;

Amendment 3. In section 3 of the princrpal Act,—
J for the word “nine”, the word “six”

(b) in sub-section (2):, for the word “six”, the word “four
shall be substituted.

Amendment - 4. In clause (e) of sectlon 4 of the pr1nc1pa1 Act, for therwords,

of section 4. figyre, brackets and letter “amy office specified in section 2, clause

“(a)”, the words, brackets, let’cers and figures “any of the officesispe-

‘ mﬁed in clauses (a) to (e) of sub-section (1) of section 2":ghall.be
substituted.

Omission of 5. Section 5 of the principz.il Act shall be omitted. R
section s. _ __ , R T |

" Amendment 6. In section 8 of the prinéipal Act,— T
of section 8, |

' " {(a) in sub-section (1), after the words “consistent -with this

“Act”, the words “and tl}e rules made thereunder” shall be in-

serted;

, (b) in sub-section (Z(Ed for the word “rul_es”, the word “bye-
laws” shall be substitut '

of new  pe substituted, namely:—
section for k : :

. i |
Substitution 1. For section 9 .of the pml\mmpal Act the following section shall

2o T ARt

sectionog. \

Power — of “g. (1) Subject to he provisions of sub-section (2), the
Trustees to . !
appoint . ‘Trustees may appoint suych officers and :servants. as they may

officers and consider necessary or pr per for the care or management of the

§ervants. trust-property, and determine their functions.
(2) The recruitment jand the cohditions “of: serviee of such
officers and servants shall be regulated by -rules-made under
.this Act.”,
Substitution g For section 10 of the pr n01pal Act, the followmg sections shall
sections for be substituted, namely:—
section 10, .
~ Budget. . “10. The Trustees shall, by such date in each” ﬁnenmal year

as may be SpeClﬁed by the Central GQVernment submit to that
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Government for. approval, in the form specified by that Gov-
“ernment in consultation ~with the Comptroller and Auditor-

General of Indla, the budget of the next financial year, showing \
_ the-estimated receipts weand exz)endlture during. the next finan-

~cial-year. .
10A. (I) The Trustees sl{all as soon as possible after the Annual res
commencement of each ﬁntancﬁal year, submit— D et

(@) .to the ' Central Government within such . time or

date as may be spemﬁed by the Central Government, a

- report giving a true end/full account of their activities dur-

‘ing the previous ﬁnanc1a1 year and an account of the acti-

vities likely to be undertaken during the current financial
year; ;

(b) : to such audltor as the Central Government may
appoint in this behalf, accounts of all moneys expended by

~ the Trustees during the previous financial year, supported
by the necessary vouc})]ers '°

(2) The Trustees shall cause such report and accounts to be
published annually for general information.”

9. In sub-section (I) of sectlon 11 of the principal Act, after the Amendment
‘words’ “Asiatic Society of Ben,gal” the brackets and words “(now °fsection i
known as the Asiatic Society, Calcutta)” shall be inserted.

10 Under the heading %‘SUPPLEMENTAL PRroOVISIONS”, ‘before Insertion of
séction ‘13 of the principal Act, the following section shall be inserted, o5 S°Hon
‘namely:— ;

. &
“12A. (1) In the dlseharge of their functlons under this Power of
Act ‘the Trustees shall ‘be bound by such directions on' questions. G‘:,’;Zg{mem
of policy -as the Central: Government may give to them from to issue

_ directions to
‘ time: to. time: Trustees. .

. ] . '\

Provided that the Trustees shall be given en opportunity to
'expless their views before any direction is given under this
sub-section. i

~ (2) The decision of the| Central Government whether a
q‘u’éqtion is .one of policy or not shall be final.”,

11 In sectlon 13 of the prmmpal\ Act, the words “and, so far as re- Amendment
gards their salaries, allowances and pensions, and their leave of °f, section
absence from duty, they shall be sybject to the rules which would
be applicable if their service was se)nge under the Central Govern- -
~ ment” shall be omitted.

|
|
{
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dion of - 12.-After section 15 of {he principal Act, the following s'ectivon
v\ section sha11 ha ingerted, namely:— ’ S

to - . “18A. (1) The Centra Government may, in consultatmn with
_ the Trustees, by notificatidn in the Official Gazette, make rules
fo carry out the purposes’ of\ this Act.

(2). In particular, and v%uthout nreJudlce to the generahty

of ‘the foregoing power, such rules may provide for a11 or any
_of the followmg matters, naf\nely —

(a) the recru1tment and the. conditions

of service of
the officers and servants of the Museum;

(b) the form and manner in which the accounts of the

" Museum may be mamtamed and the manner in whlch such
accounts may be audited; |

i

t
i
H

. (¢) the circumstances in\which and the conditions sub-
ject to which the Trustees migy assume the cusfody and
administration of any collechbns referred to in section - 14
and keep and preserve such cpllectlons

{d) the conditions subject \to which the Trustees may

deliver possession of" any proper\ty in their possessmn to any
other person. |

(3) Every rule made under this section shall be laid as soon
as may be after it is made before ieach House of Parliament
while it is in session for a total period of thirty days which may
be comprised in one session or in twg successive sessions and if
. before the expiry of the session in. Wh\lch it is so Jaid or the

modification in the rule, or both Hous s agree that the rule
should not be made, the rule shall thereafter have effect only
in such modified form or be of no effect, as the case may be; so
however that any such modification or ahnulment shall be with-

out prejudice-to-the validity -of-anything.previously done undes
- that _rulel _ _ ‘
‘Temporary

) 13. The persons holding office as Trustees of the Indian Museuny
o ferof . at the commencement of this Act shall continue to hold office until

existing the body corporate is reconstituted -under the principal -Act as
Trustees. amended by this Act and on the reconstltutlon of the body corporate,
shall cease to hold oﬁ"rce as such
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session immediately following, both Héuses agree in making any




